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S U P R E M E  C O U R T  O F  I N D I A
 RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.)  
No(s).  20650/2025

[Arising out of impugned final judgment and order
dated  14-10-2025 in WP No. 41264/2025 passed by
the High Court of Madhya Pradesh Principal Seat at
Jabalpur]

ANUJ PANDEY                  PETITIONER(S)

VERSUS

HIGH COURT OF 
MADHYA PRADESH & ORS.       RESPONDENT(S)

FOR ADMISSION and I.R. 
IA No. 329845/2025 - EXEMPTION FROM FILING O.T.
AND  IA  No.  330697/2025  -  PERMISSION  TO  FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES
 
Date : 06-01-2026 This matter was called

on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE VIKRAM NATH
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) :Mr. Naman Nagrath, Sr. Adv.
                   Mr. Harsh Parashar, AOR
                   Mr. Chanakya Sharma, Adv.
                   
For Respondent(s) : 
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UPON hearing the counsel 
the Court made the following

O R D E R

1. Learned  counsel  for  the

petitioner submits that pursuant to

the impugned order, the preventive

detention  order  has  been  passed

under  the  National  Security  Act,

1980,  and  the  petitioner  has  been

detained.

2. Issue notice, returnable within

four weeks.

3. Until  further  orders,  the

effect and operation of the impugned

order shall remain stayed.

4. It is further directed that the

petitioner  shall  be  released  from

custody forthwith.

  (NEETU KHAJURIA)  (RANJANA SHAILEY)
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